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FINAL ORDER NO. 61726 /2025 

 
DATE OF HEARING/DECISION: 28.11.2025 

 
P. ANJANI KUMAR: 

 
 The learned Counsel for the appellant submits that the 

appellant has opted for ‘SabkaVishwas (Legacy Dispute Resolution) 

Scheme, 2019’ and obtained Discharge Certificate i.e. Form No. 

SVLDRS-4 on payment of full and final settlement of dues, which 

has been placed on record.  
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2. In view of the Discharge Certificate, the present appeal is 

dismissed as deemed to have been withdrawn under SVLDR 

Scheme. 

 

(Dictated and pronounced in the open court) 

 

 

 (S. S. GARG) 

  MEMBER (JUDICIAL) 
 

 
 

 

(P. ANJANI KUMAR) 
MEMBER (TECHNICAL)  
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